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Animal Breed (Preservation and Development of Animal Husbandry and Dairy
Development Sector) Amendment Bill, 2012, is hereby published for general
information under proviso to Rule 128 of the Rules of Procedure and Conduct of
Business in the Haryana Legislative Assembly

Bill No. 14-111,A of 2012

THE HA RYANA MURRAII BUFFALO AND OTHER MII,CH
ANIMAL BREED (PRESERVATION AND DEVELOPMENT
OF ANIMAL IIUSBANDRY AND DAIRY DEVELOPMENT

SECTOR) AMENDMENT BILL , 2012

A

Btu.

fierther to amend the Haryana Murrah Buffalo and Other
Mikis Animal Breed (Preservation and Development of

Animal Husbandry and Dairy Development Sector) Act, 2001.

Bu it enacted by the Legislature of the State of Haryana in the Sixty-third
Year of the Republic of India as follows

1. This Act may be called the Haryana Murrah Buffalo and Other Milch Short title
Animal Breed (Preservation and Development of Animal Husbandry and Dairy
Development Sector) Amendment Act, 2012.
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2. For clause au of section 2 of the lfaryana Murrah Buffalo and Other

Mulch Animal Breed (Preservation and Development of Animal Husbandry and

Dairy Development SectorI Act, 2001. the tollowing clause shall be substituted.

"(h) 'milk plant' means a plant owned by any person or manufacturer

registered under the Milk and Milk Product Order, 1992. or any other

regulations formulated in this regard, from time to time. of the Central

Government and operating within the limits of the State of Haryana

but excluding milk chillini1 centres supplying milk to the milk plants

within the State of Haryana and paying cess on the quantity of milk

supplied by them to the said plants subject to the production of

authentic proof of such payment; and a plan' owned by the Government

or Central Government engaged in imparting research and educational

Meilities to the students of any Research Institution/1. niversity.".
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STATEMENT OF OBJECTS AND REASONS

Whereas under the provisions of the Haryana Murrah Buffalo and Other

Much Animal Breed Act, 20)1, every milk plant registered under the provisions of

Milk and Milk Products Order, 1992 in the State is required to pay cess (xi 10 paisa

per litre/per day of milk on its registered capacity. The Milk Plants operated by

any Research Institutions/Universities owned by the State/Central Government

engaged primarily in research activities or imparting education are also required

to pay cess on milk based on their registered capacity. Since such research/

educational institutions are not commercial entities, the State Government with a

view to promote education and research carried out by such institutions in the

field or livestock production, has decided to exempt such research/educational

institutions owned by State/Central Government horn payment of cess on milk

ocessed in their milk plant.

I {elite. this amendment.

PARAMVIR SINGH.
Animal Husbandry Minister, Haryana.

Chandigarh : SUMIT KUMAR,
The 3rd March. 2012, Secretary.
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